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INTRODUCTION 

[ the Chairperson of पाए Commuttee on Estrniates hiving 000 quthoniscd by the 

Commutice प्रा thus beh थी signed this Report on the Budget Estimates fot the vear 1994 

99 पा 1espect of the Mincs & Geology Departiment आएं (11) implementation of outst inding, 

recommend il1ons/obsen afions of the Comumitice 

2 A briel summan of the recommend iions/obser 11015 of the Commuttee 15 हा वो 

1 Appendis 1 and वो ता respect of Mines & Geology Dop irtment and umplement won of 

outstanding recommend wtions/obsen wnons respectivel The sunuman 15 not exhausti 0 

पाएँ for full tecommendntions ot obscn १1005 of the Commuttee teference एप mide to the 

mam Report ud the reports of previous veurs (for miplementalion) relating (o the 

dep पका concerned 

A bricf 1ecotd of the proceedings of ¢ ich meeting s been kept sep initels पा the 

जाता पा 50111 Scererirt 

+ The Commuttee वाई thankful (o the tepresent atines of फिट Departments who 

ppe wred before the Comintiee fiom time to time for therr valuable assistnce 10 the 

Comimitlec 

3 The Commuttee तर, 3lso 1810६ हा पादप and apprict ७ the working, of the Secretan 

Deputy Secretinn Binch Officils of the Hin ma Vidhan S1ibh Sccietaryt lor पाला 

unstinted whole hearted co operatton nd 1ssistance rendered by them 

Chndigrh NARPENDER SINGH 

The [2th Jnnuany 1999 Churperson 

Commitice on 5107 105
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 b REPORT 

Constitution of फिट Committee 

The Comunittee on Estimates for the vear 1998 99 consisting of mine members 
was nomunated by the Speaker on having been authenised by a motion moved and passed 
by the Haryana Vidhan Sabha in its siting held on the 20th January 1998 and notfied 
vide Haryana Vidhan Sabha Secretanat Notification No EC 1/1998 99/24 dated 7th May 
1998 

Appomtment of Chairperson 

2 Shrt Narpender Singh ML A was appornted the Chairperson of the Commuttee 

Sittings 

3 The Commuttee held/fixed 44 sittngs (at Chandigarh and outside Chandigarh) 
tll the finalisation of this Report 

Implementations/Recommendations 

4 The Commuttee scrutintsed the replies recetved from the Government पा connection 
with the outstanding recommendations/obsenations of the Commuttee relating 10 the 
vears 198> 86 1989 90 1990 91 1991 92 1992 93 1994 95 1995 96 1996 97 and 
1997 98 pretaining to the Industry Amimal Husbandry Social Welfare Forest Irmga 
ton Transport Cooperation PW (Public Health) Henith Panchayats and Agriculture 
Departments The Commuttee dropped the reommendations/obseryations where 1t was 
satisfied with the achon taken by the Government The observations of the Commuttee of 
the remaining recommendations/observations 1n respect of these reports are contitned in 
Appendin दा of this Report 

Selection of the Departments 

Bl The Commuttee selected the following Departments with a view to scrutinse therr 
Budget Estimtes for the year 1998 99 

L Mines & Geology 

2 Institutional Finance गाए Credit Control 
3 Town & Country Planning 
4 PW (B&R) 
5 Local Government 

6 Home (Police Vigilance Jails) 

Scrutimise/Questionnaire 

6 The Comumttee scrutimsed the Budget Material for the year 1998 99 and framed 
questionnaire relating to the following Departments 

)] Mines & Geology 
()  Institutional Minance & Credit Control 
(घा)  Town & Country Plannung 

(1v)  Public works (B&R)



The Commuttee coutd not frame फिट questionnaire of Local Government Vigi 

lance and Jails Departments due to paucity of time 

7 The Police Department could not supply the material relating to the budget esti 
mates for the year 1998 99 of thewr department till the finalization of Report 

Scrutimsed/Oral Exammaton 

8 The Commuttee scruttised the matertal/reply to the questtonnaire for the year 

1998 99 and orally examined the Mines & Geology Department 

Supplementary Estimates 

9 The Committee also scrutinised the Supplementary Esttmates of Haryana Gov 
ernment for the year 1998-99 and examuned the representatives of the Finance Depart 

ment as well as other Departments concerned with the demands and also prepared their 
report thereon for being presenting to the Vidhan Sabha on the date fixed therefor 

General observation Finance Department 

10 The Comrmuttee while scrutimising the replies received {rom the Government 
relating 10 the department pending paragraphs of previous reports concerning these de 

partments have experienced that the rephes thereof are not being sent by some एव the 
departments 1n time inspite of the mnstruction 1ssued by the Government from time to 

time 

The Commuttee 18 of the view and recommend that the Frnance Department should 
coordinate प्रा this respect and reterate these instructions to all the concerned departments 

so that rephes/are sent 1 order 10 streamling the functtonung of the Committee 

11 The Report of the Commiuttee पा respect of Mines & Geology Department 15 in the 
following paras 

|



MINES & GEOLOGY DEPARTMENT 



12 Functions, mms and objects एव फिट Department 

According to Haryana Business of Allocation Rules 1961 work relating to 

exploration and explotation ए the minerals दा the State has been entrusted to the Mines 

and Geology department Prior to August, 1989 1t used to be part of the Industnes 

department when 1t was separated as independent department 

The department has two wings nimely Mining and Geological Wings The पापा 

ing wing 1s entrusted with फिट implementation of Mines and Minerals (Regulation & 

Development) Act. 1957 and rules framed thereunder This Central Act and rules framed 

thereunder lay down the modes of grant of mining leases and contracts for major 85 well 

as for minor munerals The department grants leng term leases for major munerals like 

Limestone silica sand, chuna clay Dolomte Iron Ore School Slate quartz felsphar लए 

ता accordance with procedures laid down 1n the Central Act and Rules Except for minor 

munerals which are associated with major mnerals and marble gramte and skate stone 

all other munor minerals like sand boulder gravel Road Metal Masonry stone पाएं saltpetre 

are given on contracts by public auction 10 terins of Punyab Minor Maneral Concession 

Rules 1964 Brick earth used for Bnck manufacture 15 given on two कह quartyng 

permits to Brick Kiln Owners on flat rate of rayalty depending upon फिट s1ze of the kiln 

Department also grants licenses (0 stone crushers under Haryann {Regutation and 

Control of Crushers) Act 1991 and rules framed There are around 550 stone crushers 1n 

different districts of the State 

The Geological wing of the department 15 engaged 1 the exploration of nunerals 

1e location quantitative qualitative determination of nunerals दा the State For detailed 

assessment of mineral deposite Geologists घाट assisted by Drilling umt and Chemical 

Laboratory 

In case of a muung lease the lessee 15 required to pay royalty per tonne of the 

muneral despatched by lum from lus lease-hold area In casc of major munerals the rate 

of royalty 15 fixed by the Central Government and 1n case of minor minerals by the State 

Government The rate of royalties can be enhanced after every pertod of three yeirs The 

lessees are required to pay royalty for a panicular month by 7th of next month failling 

which an mterest @ 24% per annum 15 charged In case the lessee do not operate the 

nune or lus production 15 very low then he 15 requured to pay dead rent whuch 15 charged 

per hectare of the area leased out to hum State Govt 15 the granuing authonty for munmg 

lease Mimung leases of Scheduled major nuneral are granted with prior permussion of 

Central Government 

In case of nuning contracts contractor pays 50% or 33% of the bid amount at the 

fall of the hammer at फिट tuue of auction in ¢ase hughest bid 15 upto 5 lakh or more 1s the 

cnse may The contractor 15 required to pay monthly or quarterly instalments पा ads ance 

as the case may be failhing wiuch they are also required to pay पा interest @ 24% on 

delnyed payment The contract money 1nd the rovalty पट paid 1 the field offices Freld 

officers and पिला supportung stail are required to enssurc tumely paiyment of the royalty 

and घाट contract money They are also requited to ensure that the mining leqses issue 

weighment ships sold to lessees by the department showing correct weight of the mineral 

.



b
y
 

despatched alongwith Sale tax number vehicle number date and tume of despatch elc to 

the driver of vehicle transporting the mineral To ensure thus they घाट requred to visit the 
munes/quarries very frequently and make surprise checks also They are also duty bound 
to ensure that there 1s no unauthorised extraction of munerals from the mines whuch are 
temporarly vacant because of termunation of contracts/mining leases because of non 

payment of contrict money royalty or for any other reason 

The volume of work of the department has been increasing manifold for last number 
of years as would be evident from the perusal of figures of 1ncreased mmcome of the 

department from फिट munerals पा the form of royalty and contract money The income for 
the year 1997 98 was Rs 53 65 crores as compared to the mncome of Rs 43 51 crores 
during the year 1996 97 120 mining leases for major mnearls 116 miming leases for 

rumor munerals and 275 mining contracts for minor munerals have been granted by the 
department 287 quarrying permits to Brick Kiln Owners have been issued by the depart 
ment 

The Geological Wing of the department 15 taking up geological mvestigation on 
villagewise basis पा the Southern part of District Mahendergarh for exploration of minerals 
deposits
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14 Budget Allocation 

In reply to the information sought by the Commuttee regarding the allocation of 
budget of the department for the Financial year 1998-99 the department submutted the 
reply as under 

The total budget of thus department for the year 1998 99 under hend 2853 Non 
Ferrous Mmung and Metallurgical Industries रचा & Non Plan schemes are Rs 214 92 
lacs (Ks 204 92 1805 as Non शिक्षा & Rs 10 00 lacs as Plan) The detals of each scheme 
15 given "5 under 

St Name एव Scheme Headof Budget Expendi  Rematks 
No account  allocated ture 

(in lacs) *______—_*____—_(m lacs) 

1 2 3 4 5 6 

I Mineral Exploration and 2853 152 26 82 39 
Mineral Concessoin (Temp 
& Permanent Staff) including 
Panchkula Distt (N P) 

2 Development of Mines and da 1566 856 
Mhinerals Field Staff 

(Pcrmanent) (N P) 

3 Additronai siaff for do 962 504 
Newly created Mines and 
Geology Deptt Haryana 

4 Setting up new scheme do 20 62 390 
Development of Mines & 
Minerals (Non Plan) 

% Study of Geo Technical do 676 328 
aspect of Engineering Geology 
Indl Urban Development (N P) 

6  Development of Mnes & do 10 00 500 
Mineral (Plan) 

21492 113 17 

During oral exarmnation the Commissioner & Secretary, Mines & Geology 
Department further nformed the Commuttee that the entire budget 1s alloctted un 
der the Head 2853 for meeting फिट expendrture on the estabhishment. It 15 all manda- 
tory exnenditure There 15 only one Plan Scheme 1 e Development of Mines and 
Mineral for which only a sum of Rs 10 00 lacs has been earmarked



15 Vacant Post 

The Commuttee sought the information from the department regarding the number 

of Class 1 11, IIT and IV posts designationwise with present place of postings of Class 1 

and Class प्रा officers घा the State The Commuttee also destred to know the number of 

posts categorywise lying vacant in the Deptt The reply of the department 15 1§ 

under - 

Sr Designation of No of  Payscale Place of Vacant Duties 

No Post Post Posting व any 

with 

date 

1 2 3 4 5 6 7 

Class-1 

1 State Miming 1 13500 17250 Chandigarh Over all control and 

Engineer supervision of 

Mineral Admunistra 

tion in the State 

Chandigarh 1 Mineral Administre 
31 12 97 tion and Geological 

Investugations 1n the 

2 State Geologist 1 13500 17250 

State 

3 Semor Geologist 1 12000 16500 Chandigarh Attached with State 

Geologist 

4 Mimng Engineer | 12000 16500 Chandigarh Maneral Concession 
work 

5 Geologist (Jr) 2 10000 13900 <Chandigarh Attached with State 
Hisar Geologist/State 

Mining Engineer 

6 Chemust 1 8000 13500 Chandigarh 1 Over all control of 

31 593 Chemical Labora 

tory for chemicnl 

1malysis work 

7 Scientist 1 8000 13500 Chandigarh 1 — 

(Photogeology} 11189 

Class I 

| Assistant 8000 13500 Chandigarh 4 Attached with State 

Geologyst Panchkula 2(1 11 89) Geologist/State 
2(28 4 95) Mining Engineer



1 2 3 4 5 7 

2 Assiatant Mining 3 8000 13500 Chandigarh Attached with state 

Engineer Fanidabad Mining Engineer for 

Gurgaon Mineral Concession 

work at Hgrs and 
for Mineral Conces 

sion work 1n the 

field 

3 Accounts Officer 1 6500 10500 Chandigarh To look after account 

matter 

4 Assistant Chemuist 1 6500 10500  Chandigarh To cury out Chem: 

cal analysis of 

पाल and 

water samplcs 

5 Dnller I 6500 10500 Chandigarh Attached with Stae 

Geologist 

6 Map Officer 1 6500 10500 Chandigarh Over all incharge of 
Drawing section for 

Map Drawing work 

7 Supernntendent 1 6500 10500  Chandigarh To look after office 

Administration 

8 Muung Officer 11 6500 9900 Yamunanagnr Mineral Concession 

Narnaul Jind work 

Gurgaon 
Faridabad 

Sonupat 
Bhiwani 

Rewan 

Ambala 

Pamipat 

9 Dy Distt Attorney 1 8000 13500 Chandigarh To look after legal 

P matters of the deptt 

Class दा 

1 Deputy Superin 1 4500 9000 Chandigarh Office work 

tendent 

2 Personal Assistant 1 5500 9000 Chandigarh Attached with 
DMG 

3 Legal Assistant 1 5430 8000 Chandigarh Legnl work attached 
15998 withDD A



1 2 4 5 0 7 

4 Assistant 5000 7850 Chandigarh Minsterial work 

3> Sr Scale 5000 7850 Chandigarh Attached with 
Stenographer officers 

6 जा Scale 4000 6000 Chandigarh Do 
Stenographer 

7 Steno typist 3050 4590 2 (Chandigarh) 1  Type work 

1 (Faridabad) 24 9 98 

8 Clerks 3050 4590 Chandigarh 1 Diary/Despatch 
3 10 98 

9 Semor Surveyor 5500 9000 Chandigarh Grouna Survey पाएं. 
preparation of Maps 

10 Sunvevor 5000 7850 Chandigarh 1 Do 

612 93 

11 Semor Draftsman 5500 9000 Chandigarh Do 

12 Drafisman 5000 7850 Chandigarh 1 Do 

7 11 89 

1™ Tracer 300-4590 Chandigarh 1 Do 
11189 

14 Superviser 5450 8000 Chandigarh 1 Maintenance of 
1 11 89 machinery & 

equipient 

15 Dnlling Assistant 5000 7850 Chandigarh 1 To assist Dnller 
1-11 89 

1(31 1 96) 
1 (31 10 96) 

16 Mechanic 1000 6000 1(Chandigarh} 1 To assist Supenisor 

31 8 98 

17 Compressor 3050 4590 Chandigarh To assist Supervisor 

Opertor 

18 Rigman 3050 4590 Chandigarhy/ Ta 5515 Driller 
field 

19 Chenmucal Assistant 2... 5450 8000 Chandigarh To qssist Chemst 

e
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20 Techmcal Asstt 4 5450 8000 4 To asstst State 

1 11 89 Geologst 

21 Photo Lab 1 >000 7850 Chandigarh Petrological Lab 

Technician 

22 Laboratory Asstt 4 3050 4390 Chandigath 3 To assist Chenust 

111-89 

23 Section Cutter 1 3050 4590 Chand:garh Petrological Lab 

24 Laght Velucle 7 4000 6000 Chandigarh/ 2 Requisition 15 

Driver field 1196 pendmgwithSSS 

Board Haryana 

25 Heavy Truck Dniver 2 4000 6000 2 (111 96) 120 

26 Tractor Drnver 1 4040 6007 1 (1 11 59) 

27 Pump Operator 1 3050 4590 I 11 89 

28 Carpenter I 3050 4590 1111 89) 

29 Machineman 1 3050 4590 Chandigarh 

30 Mming Inspector 19 5000 7850 Field 4 Requisition has been 

1(1 11 89) sent (0 HSSSB 

122 1 97) 
2(24 11-98) 

31 Mining Accountant 12 5000 7850  Field 2 To assist Mining 

16 10 9> Officer 

32 Mimng Clerk 10 3050 4590 Field 2 Do 

(16 10 9~/ 

16-9 96) 

Class-IV 

! Laboratory 3 3050 4590 Chandiguh To assist Chemust 

Attendant Matric) 

2610 3540 

(Non MAtric) 

2 TechmevBeuner 2 2550 4200 Chandignrh To 1515t Geologieal 

» Refiner 3 2550 3200 Chandigarh 2 Do 

11189 

4. Sampler 1 2540 3200 Chandighrh Do 

Freldman 2550 3200  Chandigarh Do 

6 Truck Cleaner 2 2550 3200 Chandigarh 1 To assst driver 

11189
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___—__—__________—______________1 2 3 4 5 6 7 

7 Muung Guard 55 2550 3200  Chandigarh/ 1 
Freld 16996 

8 Peon 9 2550 3200 Chandigarh/ 

Field 

9 Chowladar 2 2550 3200 Chandigarh/ 
Fanidabad 

10 Sweeper 1 2550 3200 Chandigarh 

Durng oral evidence, the Comnmssioner & Secretary of the department m- 

formed that some of the posts are lymg vacant due to 10% cutn the strength of staff 

On beng pomnted out by the Commiitee, the Committee was mformed that in some 

of the cases of vicant 00975; घाट waater 18 under considera‘ten/process ~F the denart 

meni 

The Commutiee theretore, des red that the department to *fake aciton 0 fill 

up the Vacant posts, 1if required and wnumate the Commuitice, 

16 Mode of Recruitment/Service Rules 

In reply to the questionnarte of the Commtiee the reply of the department 15 85 

under 

The Departmental service Rules reiat 

mgtogroup A B and D have been nott 

fied Service rules relating to Group C after 

approvl by फिट council of Mimusters has been 

sent to Govt press for publication 1n Haryana 

Govt Gazettee - 

After oral evidence of the departmental representative the Committee de- 

sired that the required mnformation 1 e departmental service rules of all the groups, 

as and when published, be sent to the Committee. 

17 Allocation of Fund to Schemes 

The Commuttee desired to know the detail of funds qllocated by the Government 

for various schemes of the department during the last three years 

In reply thereto the department \nformed that there is only one Plan Scheme and 

the detail 15 as under 

"
)
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The departinent has also informed that 

PLAN SCHEME \ 

Addttional staff for setting up of Mineral Conservation Cell etc and for implementation 
of Haryana Regulation and Control of Crusher Act 1991 1 the Directorate of Mines & 
Geology Harvana Chandigarh (Plan Scheme) 

Thus schemec was prepared to regulate and control of Crusher Act 1991 which 

mcludes the control of location 1nstallation of working of crushers and their licensing 1n 
the State of Haryana 

After gomg through the reply and oral evidence of फिट department, the 

Committee desired that a copy of the Haryana Regulation and Control of Crusher 

Act, 1999 (apto date) be supphied to the Committee. 

Tne Committee further desned to know whethe: the department has sdentfied 
the sites/places where crushers are functionurg unauthorsedly/illegal'y, if so, the 
detail thereof 

If the replv as above 15 1n affirmative, what steps have been taken or proposed 

to be taken by the department against the defaulters 

The aboeve information to be supphed to the Commuttee at the earhest. 

18 Annpual Admmstrative Reports 

In reply to the questionnaire of the Commuttee the department rephied that the 

Annual Admmnstrative Reports upto the year 1995 96 have alrcady been published the 

teports for the years 1996 97 and 1997 98 are being processed and shall be printed expe 

ditrously 

After oral examination of the Commuisstoner & Secret-uy to government, the 

Comnuttee desired th it the matter be expedited to pubhsh the latest Admmstrative 

Report, under intimation to the Commitice 

19 Latest Techmques/Extraction of Minerals 

In reply to the question of the Commuttee the department supplied the information 
as under 

Regular interactions घाट made with various departments under घाट numstres of 
Munes Labour Enyvuonment and Forests Government of [01१ dealing with the mines 
and munerals These are Indian Bureau of Mines Geological Survey of India Directorate 
General of Mines Safetv and Environment department Stmuinrly 85 and when required 
correspondence or visits are made with the Mines पाएं Geologly departments of different 

States पा the country 1o seek mformation/clarifications regarding different procedures 

being adopted by them regarding nuneral administration 

Dunng Otal evidence the Commuttee pomnted out that in some of the mnes 
the mine1als have been extracted by दीप contracters i such a way that the mines 

endanger the locahitv/vill iges 

-
y
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The departmental representatives stated that दिए extraction 1s allowed strictly according to the description/conditions of फिट contract/lease In case of violatjon of such conditions action 15 inrtiated against the defaulters 

“The Commuttee, therefore, desired to know whether the department 15 aware of any suck cases, if so, the detail thereof फट supphed to the Commuttee ? 
20 Surpnse Checking 

The Commuttee desired to know the details of surprise checking made at the site of quarnes by the responsible officers of the deptt 

The reply of the Department 1s as under 

At district level muning officers have been posted to ensure that there 15 no unmhorised extraction of mu erals The Mimng officers are supported by Mining Inspectors Minung Guards for conducting surp-isc chechs of the v acant quarrics When ever any complaim of unauthorised extraction 1s recened 1f deem fit then गा officer from फिट Hqrs 15 deputed to make surprised checks According to Section 21 ( 5) of Mines and Minerals (R&D) Act 1957 apart from rovalty on quantity of minerals yn withorised extracted the value of muneral 15 also recovered from the person wmdulging पा unanthor 1sed extractlon पा Officers have been delegated powers (0 make such recoveries from the persons induiging पा such unauthonsed extraction They have also been author 1566 to lodge complaint under Section 379 of IPC with the police for theft of the mineral aganst the person indufging पा unauthonsed extr iction where they are not able to resort to the provision of Section 21(5) of Mines ind Munerals (R&D) Act 1957 
Detauls of instances एवं unauthonised extraction and of amounts recavered from the defaulters are grven 85 under 

_\Name 
of Year No of Amount of No of cases district cases royalty बात FIR lodged 

price of mineral U/S 379 IPC 
rcahs\cd Gurgaon 95 96 29 93221/ 

96 97 353 6 40 950/ 
97 98 7 69 500/ 7 

Iandabad 95 96 163 337 050/ | 
96 97 359 10 21 800/ 9 
97 98 15 98 750/ 

Bhiwam 95 96 

96 97 25 4 600/ ' 
97 98 

M1hendergarh 97 98 2 000/ 
Yamunanagar 97 98- 3 100/ .
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The main wregularities commutted by the lessees and contractors relates to the 

non payment of royalty or the contract money on due dates For late payment of royalty/ 

contract money an interest of 24% per annum 15 charged for the period for which the 

payment 15 delayed In case of any default in payment of the royalty or any breach of the 

convenants of the lease deed the lessees 15 1ssued 1 notice under Rule 27(5) of the Mineral 

Concesstons Rules 1960 readwith clause 2 Part IX of the lease deed to remedy the 

breaches withn a period of 60 days विधा which lease would एड termunated Durng last 

three years 325 show cause notices were 15567 to the lessees In 320 cases breaches were 

remedied and पा 5 cases because of non remedy breaches फिट mining leases were 

termunated In case of mimng contracts 239 show causes notices were 1ssued to deposit 

the instalments within a period of 30 days failling which therr contracts would be 

terminated. In 163 cases the contracts were termnated for non deposit of the instalments 

The amoust 10 be recovered were declared as arrears of land revenue and the recovery 

ceruficaes werc 15०00 aga 1o Jdede™ulters b, the concerred N ung Officer 

After o1 1l examnation of फिट department, फिट Commuttee desired to know the 

period duning which the unauthot1sed extrachion w-s done, along-vith the names of 

the parties nunerals and location 

The Commuttee further desired that the latest pos tion/detal of the cases पा 

which FIR had been lodged u/s 379 TP C alongwith the detail of the parties, be also 

suppled 

The above mfor mation be supplicd to the Committee at the carliest 

21 G ant of Mining Leases/Prospecting Licences/Contracts 

The Commitiee desired the information ए last three years regarding grant of 

Mineral concession given of the Major/Minor munerals and muning lease/ prospecting 

licences/ contract granted for the major 1nd munor munerals The Department supplied 

the following mformation 

The details of nuning leases prospecting licences for major and munor ininerals 

and contracts granted during the 1151 three years1e 1995 96 96 97 and 1997 98 which 

18 1< under 

Sr Name of Years Mimng lewse  Prospecting  Mining Contract 

No district of major licences of  lease grants of 

minerals major of minor  munor 

miner iis minerils  mner s 

i 2 3 4 5 6 7 

1  Fandabad 95 96 2 4 14 

96 97 2 2 0~ 

97 98 2 (HML) 1 (HML) 3 

2 Gurgaon 95 96 3 4 19 

9697 43 23 19 

2. 

»)
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2 3 6 

Bhiwarn 959% - - 26 

96 97 29 
97 98 16 

Mohindergarh 95 96 4 2 1 55 

and Rewar 96 97 1 (HML) 47 

97 98 2(one to TIML) 2 1 79 

Ambala and 95-96 1 19 
Panchkula 96 97 12 

97-98 - 20 

Yamunanagar 96-97 6 

. 97 98 . 21 

Kurukshetra 96 97 4 
97 98 - 2 

Karnal and 96 97 1 

Panipat 97 98 - 3 

Sonepat 96 97 - 

97 98 - - 1 

Centracts granted for saltpetre quarries during last three years 

D stret Year No of quarres 

1 2 3 

Kaithal 1995 96 3 
1996 97 1 
1997 98 1 

Sonepat 1995 96 2 

1996 97 1 
1997 98 

Jind 1995-96 12 
1996 97 1 
1997 98 1 

Bhiwam 1995 96 17 
1996 97 13 
1997 98 9 

Rohtak 1995 96 29 
1996 97 11 
1997 98 5 

Hissar 1995 96 21 
1996 97 13 
1997 98 8
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1 2 3 

Sirsa 1995-96 21 

1996 97 18 

1997 98 14 

Jhajjar 1997 98 1 

After going through the reply of we aepariment and oral eximination o~ he 
departmental representatives, the Commuttee desired that फिट nformatron be supphied 
पा det-ul 1 e. the name of the party, minel als and location ete 

22 Irregulanity/Mlegahty m respect एव Leases/Licences/Contracts 

In reply to the question of the Commuttee whether anv irrigularity/illegality has 
been found by the department 1n respect of mming leases licences and contracts during 
the last three years separately and the action ए 1ny taken or likely to be taken against 
these partics who have been found at fault The department informed that घाट matter 15 
being examincd 

The Commuttec desired that फिट matter be expedited and फिट latest posrtion 
mtimated to the Comnuttee, at the earbiest. 

23 Location of Major/Mmor Minerals 

The Commuttee asked the department to supply the detads name of the major and 
nunor nunerals which are found पा the State alongwith the details of places/location 
thereof The reply submitted by the department 15 १8 under 

Major and Minor Minerals found पा the State are as under 

Major Minerals 

Name of the Minerals District Location 

1 2 3 

China Clay (Impure quality) Gurgaon/Faridabad 
Glass & Foundary Sand Gurgaon/Fanidabad 

Felspar Mohindergarh 

Iron Ore Do 

Tin Bhuwani 

Limestone Mohindergarh/Panchkula 

Lime Kankar Bluwam 
Dolomute Panchkula/ Mohindergarh 

Quartz Gurgaon/Mohindergarh 
Quartzite Gurgaon/Fandabad/ 

Mohindergarh 
Slate Rewan/Gurgaon 

Cnlcite Mohindergarh 

~
)
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1 2 3 - 
Minor Manerals 

Buiding Stone Panchkula Ambala 
Yamuna Nagar 
Gurgaon Fandabad 

Mohindergarh Bhiwam 

Rewan 

Giavel Panchkula Ambala 
Yamuna Nagar 

Ordinary Clary Almost whole of the 
State except rocky terrain 

Ordinary Sand Panchkula Ambala 

Yamuna Nagar 
Kurukshetra Karnal 

Somupat Mohindergarh 
Fandabad Pampat 

Hissar 

Kankar Sirsn Rohtak 

Lime Stone (for use m Mohundergarh 
Lime burning) 

< 
Murrm Fand1bad/Gurgaon — 

Brick Earth Whole of the State 

except rocky terrian 

Shale (for use as Panchikuln ’ 
bulding Matersal) 

Saltpetre Hissar Kurukshetr 

Karnal Fandabad, 
Sirsa Rohtak Sonipat 
Jind K-uthai 

Marble Molhindergarh 

Gramite Bhawam 

The Comnuttee, therefore, desired to know whether all the identified mines/ 
arcas have been given on lease/contract 

The Committee further destred to know whether minerals extracted from the 
mines are as per identification of mierals 

The Comnuttee further desired to know whether any complaint has been re 
cewved by the department regarding extracting of minerals otlier than the minerals 
for which the mines has been alloted
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The above mformation be supplied to फिट Commuttee at the earlhest 

24 Eaploration of Minerals 

The Commuttee asked the department to supply the details of efforts made by the 

department to explore the munerals with a view to conserve and 10 utilize the minerals 85 

Industrial Raw Matenals alongwith the achievements made 1n this respect, during the 

iast three years The dupartment supphied the following informytion 

The department was created 1n the erstwhile Punjab State 1n 1962 as Geological 

wing मा the Department of Industries Punjab Afier reorgamsation of the Punjab State 

wef 1 11 1966 1t was transferred as such to the Haryana State alongwith machinery 

and manpower as per reorganisation norm The department than was actively engaged 1n 

detailed proving एव फिट iron ore deposits in Narnaul region and proved 4 02 mulilion 

tonnes of good quality 1ron ore for use in the proposed Big [ron plant at Satrod Hissar 

Besides wron ore the other munerals proved/explored 50 far by tlus departinent (the 

department was granted independent stats as Department of Mines and Geology Haryana 

we f 22 8 1989) includes limestone barytes beryl quartz silica sands marbale dimen 

ston stones gramtes china clays salt salt petre kankar calcite felspar slate हट पा 

yarious parts of the state i dsstrct Mohindergarh Rewant Gurgaon Faridabad Bhawam 

Tosham and Ambala (0100 More than 65 mvestigation reports relating to mineral explo 

rations has been submutted 50 far 

Due (0 above said efforts and mineral mvestigations carried out so far 1n the state 

by the geological staff ए फिट department, muneral revenue has increased from Rs 8 22 

l1cs 1n the year 1966 67 to Rs 53 51 crores ता the year 1997 98 The department 15 also 

earning additional revenue by dissemunation of exploration data 10 private parues for 

preparation ए their mining plan and also by extending chemical analysis facilities to 

them on payment basis at the rates fixed by the State Govt 

Due o paucity of funds facilihes and manpower 1o significant achieviments 1n 

the field of mneral mvestigation have been made m the past three years 10 1995-98 

However good quality lunestone reserves (0 the tune of 1 46 mullion tonnes was assessed 

inKhasra No 47 of Dostpur village 1n Tehsil Narnau! Based on mvestigation results the 

area was notified and 15 being leased out to three private parties accriing additional 

muneral revenue 10 the State Slate stone reserves of the order of 2 33 000 metric tonnes 

was proved 1n Manethu village ता Khasra 1० 67/26 distnict Rewari 

After gomng through the reply submutted by फिट department the Commuttee 

desired to know the detall of efforts made by फिट department to utilize the mimerals 

as Industrnial Raw Matcnal 

The Commuttee further desired to know the detail of three parties to whom 

the mines/area of Khasra No 47 of Village Dostpur (Narnaul) 1s bemng leased out 

25 Procedure for Public Auction 

The Commuttee desired 10 know the procedure adopted for the public auction of 

munerals हॉट The department replied as under 

1 

v
)
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Mining contracts for minor minerals like stone and sand are given by public auc 
tion primarify for a period ए 3 years Saltpetre which 15 seasonal muineral 15 given on 
contract by public auction on annual basis Rules 28 to 33 of Pumjab Minor Mineral 

Concession Rules 1964 governs the grant of contracts by public auction or by nviting 
sealed tenders According to rule 33 of the rule ibid a notice 1s required to be published 
1 Haryana Govt gazette atleast 10 days before the date of the auction It 1s 8150 required 
that the auction notice 15 published atleast 1n one news paper having wide circulation पा 

the locality where the quarries are situated In addition फिट auction notices are also sent 
to the dustrict Admimstration tehsildars and disuict Public Relation Officers for giving 

wide publicity of the auction The auction 15 conducted by a Commuttee comprising of a 

sentor officer from the Hqrs व representatives of the Deputy Comamissioner District 

Industries Centre and फिट Miming of फिट distrnict concerned The intending bidders are 
required to deposit earnest money पा order to participate ता the auction Earnest money 15 
fixed depending upon the reserve [106 of फिट quarmes Detail of the amount to be depos 

ited at fall of the hammer 15 85 under 

1 In case where the bid 15 less than and upto Rs 1000/ फिट highest bidder 1s required 
to deposit full amount contract money alongwith 25% of the bid amount as secunty 

2 In case where the bid 15 more than Rs 1000/ end 15 upto Rs 5 lacs the highest 
bidder 1s required to deposit 25% of the bid amount as advance quaterly instalment and 
25% as secunty 

3 पा case the bid 15 more than 5 lacs the highest biddier 15 required to deposit 
advance contract money for one month and 25% of the bid amount as securnty 

Though 1t 1s provided 1n the rules that in case the auction Committee 15 presided 
over by the Director State Mining Engineer or the State Geologist then the Commuttee 15 

empowered 10 accept the hignest bia at the spot proviaed bids are more than the reserve 
prices the reserve prices are fixed at the amount 20% higher than the last contract money 
At present the auction commuttee makes recommendations for acceptance or rejection of 

the bids and final decision 15 taken at Govt level In 239 cases there were defaults पा 
payment of contract money on due dates and contractors were 1ssued notice under the 

above said provisions In 76 cases the defaulters remedied the breach by making pay 
ment alongwith nterest and पा remaining cases the mmng contracts were ternunated 

for non remedy of the breaches 

The Commuittee has gone through the reply and desired to know whether the 

department has received any complaint regardmg the allotment of Contract/Lease 

by public auctzon, during the last three years, if so, the details thereof 

26 Payment of Royalty/Dead Rent 

The Commiuttee asked the department (0 supply the data of irregulanty पा making 
the payment of royalty/dead rent by any lease alongwith the action taken against the 

lessee officers of the department 1f any The department replied that 

The lessees are liable 10 pay the royality by 7th of the every month In 0८150 a lessee 

fails to pay the same on the due date he 1s served with a notice to pay the same alongwith 

-~
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an interest at the rate of 24% per annum पा terms of rule 27(5) of MCR 1960 for major 

munerals and rule 21 (1) (XVI) of Punjab Minor Mwmeral Concession Rules 1964 for 

munor Minerals within a period of 60 days and 30 days respectively If the lessee fails to 

pay the dues even after the expary of notice actien 15 taken to determine the mining lease 

85 per rules Four miming leases were terminated where the lessees have failed (0 deposit 

the dead rent inspite of notices 

The Commuttee has gone through the reply and desired (0 know whether any 

case of non payment of royalty/dead rent 1s lying undecided/pending w th the de- 

partment, if so, घाट deiail twercof 

27 One Area One Lease Scheme 

In reply to the information regarding the eases given under one area one lessee 

schemes for Major and Minor Muinerals durng the last three years the department 

intrmated as under 

In April 1989 when the mimng contracts given to the private parties for extraction 

of stone m 1mportant quarries of Anangpur Saraikhawja एव Mohabtabad and Badkhal 

etc expired instead of conducting re auction for regrant of the fresh contracts muning 

leases for a pertod of > years were given to Haryana Minerals Ltd a Pubuc sector 

undertaking The lessees of silica sand a major mineral granted पा above mentioned 

revenue estates represented that they should be granted फिट miming leases for stone also 

for the areas held by them 1n the interest of harmonious systematic and scientific nun 

ing Since mumng leases had been granted to Haryana Mineral Ltd their requests were 

rejected Aggrieved by these orders they filed revision applications under section 30 of 

Mines and Minerals (R&D) before the Central Govt Cental Govt while allowing their 

revision applications 1 June 1990 laid down principle of One area one lessee and 

directed the State Government to prematurely terminate the mumng leases of Haryana 

Mineral Ltd of stone and grant the same to चाह lessees of siica sand State Government 

पा view of the orders of the Central Government took a policy deciston पा May 1992 to 

implement the decision of the Centril Govt of One area one lessce Detatls of leases 

granted under thus policy पा different districts of the State are 25 under - 

Sr Name of lessee Location Minerals 

No Major Minor पाए 
under one 

area one 
lessee 

1 2 3 4 5 6 

DISTRICT FARIDABAD 

| Sh Som Parkash Anangpur Siicasand Crd Sand Stone 

2 Do Pals 

3 Sh Pardip Seths Pali 

4 Sh Om Parkash Manger 4
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1 2 3 4 5 6 

5 M/s Krisham Maharay Manger 9 Silicasand Ord Sand Stone 
6 Sh Ram Chander Mohabtabad 

7 M/s Ajanta Minerals Manger 10 

8 M/s Ramkrishan Badkhal 
Purni Devi 

9 Sh Pat Ram Manger 

10 Sh Som Parkash Anangpur 1 

11 M/s Raydhani Mineral Anangpur 

12 Sh Pardip Setlu Mohabtabad 

13 Sh Shish Pal Pal 

14 M/s Lucky Minerals Paly 

13 M/s JK Minerals Bhankn I 

15 A Do . Bhankn [T 

16 Sh Raman Sethy 1 danger 

[7  M/s Bharat Minerls Badkhal 

18 M/s Katlash Chander Mewla 

Maharajpur 

19 M/s TN Enterprises Kot 

20 Haryana Mineral Lunited Mewla ) 
Maharajpur 

21 M/s Jat Minerals Kot 

22 M/s 5 A Minerals Kot 

DISTRICT GURGAON 

23 Haryana Minerals Ltd Rozka Guyar Silica Sand Ord Sand Stone 
24 Sh Ram Chander Bandhwn 

25 M/s S A Minerals Sangam 

26 M/s Juneja & Co Narpur 

27 Sh Abdul Rozka Sundh China Clay Ord sand 
23 M/s Bright Star Bandhwari-I  Silica Sand Stone l 

Minng & Co Chunaclay Quartz
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N S, S B 3 4 5 6 

29 M/s Tepir Singh &Co Bandhwari I  Silica Sand Ord Sand Stone 

Chinaclay Quartz 

30 M/s Subash Yadav & Co  Ghamroj China Clay 

31 Sh Balbir Singh Bhango Chuna Clay and Ord 

Quartz Sand 

32 M/s Ishwar Minerals Bar Guyar Chuna Clay Stone 

33 Do Naurangpur-I - 

34 Do Naurangpur 11 

35 M/s Marut1 Minerals Rozka Gugar 5 Silica Sand  Ord Sand 

China Clay 

36  M/s Aravali Mines Rozka Gupar-1 

& Sand 

37 M/s Subash & Co Indn Quartz 

38 Do Sherpur 
Kalahen 

39 M/s Rapnder dhingra Marola Chuina Clay 

and Associates Quartzite 

40 Do Chajjupur - 

41 M/s Surjit Arora Mahavan 

and Associates 

42 Do Khor 

43 Do Berka Alimudin 

14 M/s Virender Singh Rozka 

Teja 1nd Associates 

45 M/s Parmunder Singh Basat 

and Asscciates 

46 M/s Subash & Co Mehlawas - 

47 M/s Surinder & Co Shakatpur 

48 M/s Satish & Co Taphan 

49 M/s Satish & Co Rehna 

30 M/s Gupta & Co Pachgaon 

51 Do Malaka 

52 M/s Faridabad Rozka Gugar उपाए Sand 

Minerals Corpn Chuna Clay
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] 2 3 4 

53 M/s Kalish Kumar & Co  Teekl China Clay 

Quartzite 

>4  M/s Gurgaon Sohna Dhulawat ' 
Mineral Corpn 

35 M/s PCL Mineral Cor Bisar China clay ' 

Akbarpur 

56 do Kota Chuna clay 

Khandewla Quartzite 

57 M/s Manyit Chawla & Co  Shukhopur I China clay 

Quartz 

58 do Shikhopur I Quartz 

39 M/s Rambir Singh & Co  Bhonds: (माप clay 

Quartzite 

60  M/s Balbir Singh & Co  Rutho) " 

61 M/s वृक्ष Minerals Khoh ! 

62 M/s Gupta & Co Clulla 

The Commuttee, after gomng through the reply, destred the depariment to su pply 
the information with regard to the lease/contract, if any, given for Major and Minor 
Mumerals पा other districts of the State, under this scheme 

28 Re allocation of Stone Crushers 

In reply (0 the questionnaire of the Commuttee the department replied that the 
number of stone crushers identfied लिए re allocation are given as under 

Number of Licences granted by the department to Stone Crushers on grant of No 
Objection/Consent by Pollution Control Board 

Faridabad 

Gurgaon 

Bhiwam 

Mbohindergarh 

Panchkul 

Yamuna Nagar 

161 

165 

28



fied/notified 1n the State are as under 
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The department further intimated that the number of stone crusher zones 1dentt 

Sr No  Name of Distt Name of Stone Crusher Zone 

1 Fandabad Pal1 & Mohabtabad 

2 Gurgaon Nemot Naurangpur Berka Alumdin [ndn 

& Rangla Rajpur Raisena ana Rewasan 

Bhrwam Khanak & Dadam 

4 Panchkula Bury Kottan Kot Billa 

alongwith the location 

29 

Yamuna Nagar Balle Majra Do1 Wala 

The Commuttee desired to know the number of stone crushers shifted 50 far, 

The Commuitice further desned the department to intimate the number of 

crushers not shufted so far, alongwith the reason and action, if any, taken agmnst 

defaulters 

Revenue From Leases/Contracts 

In reply to the questionnaire ए the Commuttee the department intimated as under 

Income accrued to the department पा the form of royalty/contract money from 

munerals District wise Income from Leases/Contracts for the year 1997 98 15 85 under 

Name of the Distt Income 

Fandabad 28 19 50 850 00 

Gurgaon 13 29 62 067 00 

Ambala 01 30 39 544 00 

Panchkula 02 06 79 881 00 

Yamuna Nagar 

Karnal 

Panipat 

Sompat 

Bhiwant 

Hisar 

Jind 

Kurukshetra 

Mohuindergarh 

Rewan 

Rohtak 

Sirsa 

0126 82 135 00 

007771 297 00 

00 67 70 116 00 

03 3958 700 00 

00 71 58 785 00 

00 19 57 260 00 

00 11 3] 133 00 

00 15 44 666 00 

00 63 23 854 00 

00214131200 

0022 92 939 00 

00 13 50 727 00 

Total Rs 53 37,15,267 00 

हु! 

(5 |
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After going through the above reply, the Comnuttee desired the department 
to supply the comparative statement of income accrued, during the last three years 
1€ 1995-96, 1996 97 and 1997-98 

30 Haryana Minerals Ltd 

The Commuitee asked the department to supply the detailed working of Haryana 
Minerals Ltd 1longwath पड contribution made for exploring marketirg etc of the mur 
erals The reply of the department 15 as under 

Haryana Mineral Linuted 1s engaged ता the miming of silica sand, limestone dolo 
mite school state iron ore slate stone marble and masonary stone The Managing D1 
rector of the Company 15 stattoned at New Delh: and their registered office 15 वा. Narnaul 
पिला munes are located m Faridabad, Gurgaon, Rewart and Mahendergarh districts 
Slate muned by them from kund and Behalibas mine of district Mahendergarh and from 

Mahun of district Gurgaon 15 exported Multicoulured marble 15 mined from Antn 
Beharipur mines of distnc Mahendergarh 

The Commuttee also desired to know the detatls of Private Enterpreneurs who 
were granted the area for short term leases पा district Faridabad etc and further renewed 
the period of 10 years under the nationalisation of mines scheme The department replied 
as under 

Mining leases of silica sand पा villages Manger and Pali पा district Faridabad 
were termunated 1 April 84 on the ground of unsafe muning These two areas were 
drvided into 16 plots and applications were mnvited for grant of muning leases from gen 
eral public by 2. notification dated 2nd June 1984 However because of litigation started 
by the ex lessees the mining lease could not be granted for some time In the meantime 
Central Govt by their letter dated 20 4 85 advised the State Govt that instead of divid 
g the area mto smaller polts and giving these to the private parties State Govt may 
explore the possibilites of introducing HML 1 public sector undertaking 1n the mumng of 
suica sand Two meetings were held पा Apnl and June 1985 between the Central and 
State Governments and 1t was decided that State Govt may grant muung leases for 
smaller plots for a period of only three years during which HML shall equip 1tself (0 
undertake munng of stlica sand A clause was added 1n the lease deeds 10 the effect that 
i case HML equipped itself prior to three years then leases wonld be termunated from the 
date HML inform the State Govt about their intention to the mining of silica sand The 
minng leases for smaller plots were granted 1 Nov 1985 However on 10 7 86 HML 
came forward to take these leases Accordingly mining leases were terminated on 14 7 86 
and areas were handed over to HML Out of 16 four lessees challenged their termumnation 
of the mining leases पा Delln High Court who by their order dated 17 8 88 set aside the 
termunation of the mining leases and directed the State Govt to restore them the posses 
sion The SLP पा supreme court was also dismussed The mining leases were to expire पा 
July/August 1991 Renewal applications were rejected by the State Govt  on the ground 
of unsafe mmmng However the lessees filed revision applications before Central Govt 
and obtained stay of orders of the State Govt. rejecting their renewal applications छाप 
mately Central Govt set aside the rejections and remanded the case back to the State



’I.z 2 1 

Govt to take decision on the matter keeping in view फिट facts mentioned ता the order 
Central Govt was of the view that prolubitory orders imposed by Director Mines Safety 
are of temporary nature and can be withdrawn or remedy the unsafe practices In view of 
these orders of the Central Govt the mining leases were renewed for a perod of 10 years 
with effect from July/August 1991 

The Commnttee, therefore, desired that the department to supply the detail of 
प्राय leases renewed for ८ period of 10 yeais 

The Commuttee further desired that department to intimate the safety meas 
ures adopted by the department for फिट mines particularly to those mmes which 
have been declared unsafe की 

The Commuttee further desired to know whether any mcidence/occurrance 
पा mines due 0 neghgence of safety measures have come to the notice of the depart 
ment, during the last three years, if so, the detail thereof 

31 Geological Investigation to Explore the Deposits of Minerals 

The Commuttee desired (0 know the details of the efforts made by the department 
for making geological investigation to explore the possibility of the deposits of the fol 
lowing minerals हा the State during the last three years — 

1 Gold 2 Limestone 
3 Slate 4 Bwlding Matenal 
5 Clay 6 Marble 
7 Silica 8 Iron Ore 
9 Chuna Clay 10 Quartz 

11 Felspar Graphite 12 Copper 
13 Slate and 14 Quartzite etc 

alongwith the acluevement made 10 this field 

The department replied as under ~ 

It has been stated घा reply to para 24 that due to prucity of factlities and manpower 
no signuficant acluevements पा the field of mineral mvestigation was made 1 the past 
three years between 1995 98 M/s Phoenix International Limited has been granted re 
cently letter of intent for grant of muming for area tehsil Narnaui and they are contemplat 
Ing to set up onc cement plant ए 1 2 miilion tonnes per year capacity near Narnaul based 
on limestone reserves of Dochana and other adjoinng arers The department has proved 
over 13 malhon tonnes of cement grade limestone 1) Dochana area पा [973 Setting up of 
cement plant पा Narnaul besides earmng substantial mneral revenue to the State will 
also bring tremendous work opportunities for the local people adding (0 their prospenty 

After going through the reply the Commuttee desired the department to mntt 
mate the detail and tatest positron of setting up of cement plant ता प्लान Narnaul 

32 Pavments by Contractors/lessees 

पा reply to the questionnaire of the Commuttee regarding the detail of perJing 
cases पा which due payments have not been made by the contractors/lessees the mnforma
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tron supplied by the department 15 15 under — 

Where the leasces fails to deposit the ovtstanding dues of royalty/dead rent even 
after the expiry ए फिट notice pertod the muning lease 15 prematurely termmated and the 
dues are declared to be recoverable as arrears of land revenue पा terms of section 21 of 
minor and nuneral Concession Rules 1964 framed under Mines and Minerals (Regula tion and Development) Act, 1957 However no case 1s pending presently Under clause 16 of the contract agreement executed between the contractor and the State Govt the 
पापा Officer/Assistant पाए Engineer posted at district level have been empownecred 
to 1ssue notice before termination 1n case फिट contractor fails to deposit the 1nstalment of contract money on the due date mentioned 11 the agreement to deposit the same within a pertod of 30 days In case the contractor still does not deposit the due 1nstalment within stipulated period mentioned पा the notice The field of officer reports the matter to the Director for the termunation of the contract After the termunation of the contract due amount 15 recovered from the contractor by the Miming Officer/Assistant Mining Eng: neer posted at the district level 25 arrenrs of Land Revenue The details of the due amount 15 muntuged वा the distnict level 

The Commuttee, after gomg through the reply, desired that the depriment to supph the details of the due amount, alongyith the name of party, at पीट carl est
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APPENDIX I 

Summary of recommendations/observations of the Committee on Estimates 

(1998 99) 

MINES & GEOLOGY DEPARTMENT 

Sr Page Paragraphs Observattons 

No 

1 2 3 4 

1 8-12. 15 The Committee therefore desired that the 

department to take action to fill up the vacant 

posts 1f required and iumate the Commuttee 

2 12 16 After oral evidence of the departmental 

representatives the Commuttee desired that the 

required 1nformation 106 departmental service 

reules of all the groups as and when published 

be sent to the Commuttee 

3 12-14 17 After going through the reply and oral evidence 

of the department फीट Commuttee desired that 4 

copy ot the Haryana Regulation and Control ot 

( rusher Act, 1991 (upto date) 06 supplicd to फिट 

Commuittee 

The Commattes further desired to know whether 

the deparument has idennificd the sites/nlaces 

where crushers तट turctomng unauthonsedly/ 

llegally 1f 50 the detail thercof 

If the reply as above 15 10 affirmative what steps 

have been taken or proposed to be taken by the 

department 1gunst the defaulters 

The above information be supplied to the 

Committee at the earhest 

4 14 18 After oral examnation of the Commussioner & 

Secretary to Government the Commiitee desired 

that the mAtter be expedited to publish the latest 

Admmstrauve Report under mntiunation to the 

Commuttee 

5 14-15 19 The Committee therefore desired (0 know 

whetber the department 15 aware of any such 

cases 1fso the detuls thereof be supplied (0 the 

(Comainitiee 
7 

A
N
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4————/—_ 
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—/’___________1 2 3 

6 15-16 20 

» 

1 

7 16-18 21 

g 18 22 

9 18-20 23 

-l 

10 20 24 

[ 

i1 20-21 25 

After oral exammation of the department the 

Commuttee desired to know the period during 

which the unauthorised extracuons was done 

aongwith फिट names of parties mmerals md 

location 

The Committee further destred that the latest 

posiion/detail of the cases घी which FIR had been 

lodged U/S3791PC alongwith the detail of the 

parties be also supphied 

The above information 06 supplied to the 

Commiuttee at the earliest 

After going through the reply of the department 

and जा examination of the departmental 

representatives the Committee desired that the 

nformation be supplied m detal1e the name of 

the party minerals and location etc 

The ( ommittee desired that the matter he 

expedited and फिट Jatest posiion mumated to फिट 

Commitiee at the earlest 

फिट Commitiee therefore desired to know 

whether all the 1dentified mines/areas have been 

given on lease/contract 

The Commuttee further desired to know whether 

minerals exiracted from the mincs are as per 

dentfication of minerals 

The ( ammittee further deswrec 10 know whether 

any comp'ant has been recewved by tle deptt 

regarding extractimg of minerals other than the 

minerals for which the mies have been alloted 

The above information be supplied to the 

Committee at the earliest - 

After gomng through the reply submutted by the 

department the Commuttee desired to know the 

detaul of efforts made by the deprtment [0 utilize 

the minerals as Industrial Raw Matenal 

The Commuttee further deswred 10 know the detail 

of three parties to whom the minesfareas of 

Khasra No 47 ot Village Dostpur (Narnaul) 1५ 

being leased out 

The Committee h1s gone through the reply mnd 

desired to know whether the department has 

recerved 1ny complaint regrding the illotment 

of Contract/Lease by public auction during the 

last throe years 1f so the detanl thereof
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122122 26 The Commumtes bs gone el G e 

13 

14 

1] 

16 

17 

18 

22-25 

25-26 

26-27 

27-28 

28 

28-29 

28 

29 

30 

31 

32 

The C ommittee h1s gone through the reply and 
desired (0 know whether my (पु of non payment 
of royality/dend rent 15 lying undecided/pending 
with the department if so the detail thereof 
The Commuttee After gomg through the reply 
destred the department to supply पीट information 
with regard to the lease/contract 1f any given tor 
Myor and Mmor Mimerals m other districts ot 
the State under पाई Scheme 
The Comnitiee desired to hnow the number of 
stone curshers shifted <o far 1longwith the 
location 

The Committee further destred the department 
10 mumAte the number ot crushers not shifted 50 
ar dongwith the season md whe पा v taken 
agunst derulters 

Alter going through the above rep'y पीट 
Commut cc desired the deparunent (0 supply we 
Lomparauave statement एव mcome woruea durin e 
the last three ,ews 1e 1995 96 1996 97 गत 
1997 98 

The Committee therefore desired that the 
department to supply the detail of mimng leases 
renewed for 1 period of 10 ye us 

The Commuttee further destred that department 
to mumate the s1fety measures adopted by the 
department for the mines particularly to those 
mines which have been decalared unsafe 
The € ommuttee further desired to know whether 
साफ incidence/occurinee 1n mines due to 
neghgence of safety measures have come (0 the 
notice of the department durmg the 1१5: three 
years if so the detal thereof 

After going through the reply the ( ommittee 
desired the depirtment to पा ite the latest 
posttion of setting up of Cement Plint 1 Tehwl 
N unaul 

The ( ommaitte atter gom,, through the reply 
destred that the department (0 supply the details 
of due unount Aongwith the nime ot puaty 1t 
the earliest 

A
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APPENDIX II 

Statement showing फिट outstandwg recommendations of the ( ommittee on 
Estimates relating to the yewrs 198586 1990 91 1991 92 1992 93 1994 95 

1995 96 1996 97 का 1997 98 

Sr Page of Paragraphs Further observation/Recommendntions 

No the Report made by the { ommittee 

1 2 3 4 

<3 18th Report (1995 56) 

INDUSTRIES DEPARTMENT 
P4 

1 11-12 28 (1) The  ( एप्प (26. fter hcaring the 

departmentu representasves regardm,, reviv il 

of sich umits desired to see/chech some of the 

Sich Industiaal Units of the State 

23%rd Report (1990 91) 

SOCIAL WELFARE DEPARTMENT 

2 12-18 16 (1) The Commuittee desred that ( T report m 
the embezzlement case of Ry 64 000/ atter 

mvestugation be sent immediately 

The ( ommazttee 2dso deswred that ता the ¢ e 

ot Shrim 1 Neersa Sarot ¢ D PO Education 

Departinent be informed पा wnting 1bout the 

departmentil decision tahen reg wrding 

~ stoppage of one merement of the otticial 

(n) The Committee be 1nformed about the 

progress made पा the ¢se of Shrr Banwart Ll 
-l 

24th Report (1991 92) 

FOREST DEPARITMLILNT 

¢ 3 9-14 13 In Wddition to the cases (utNos 1 2 3 4 (1) () 

6 7 13 md 170 dready dropped the cases at Sr 

Nos 8 10 12 & 14 to 16 of para 13 dunng 1t~ 

meeting held on 16th September 1996 ५0 
dropped 

The Commttee dso desired that the lastest 

postition of the remuning pending cases of 

complunts/emboszlement be mtum पंत for the 

mformation ot the ( ommattee 1t the erliest 1५ 

recommended घा pur 11 of 27th Report tor the 

year 1994 945
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27-61 

69-70 

82 

84 

25th Report (1992 93) 

IRRIGATION DEPARTMENT 

13 

16 

24 

28 

(0 During oral examination held on 8th August 
1995 the Fmancial  ommissioner and 

Secretary to (vovernment Haryan1 Irrigation 
Department bad ensured the  ommattee that 

all these cases will be finalised withmn two 
months and फिट commaittee will be informed 

accordingly The requasite mnformation has not 

been supphied so far छा the कि 1hisation of thas 

report The ¢ ommattee therefore agun 

desired that this mformation be supplied (0 

the ( ommittee immediuely without further 

delay 

(11) The ( ommittee 11% deswred that the Litesc 

position with regurd to 149 pendimg ( ourt 
cases be ntimated to the {ommittee 

alongwith complete detuls of each case 

The ( ommittee undertook 1ts on the spot study 

tour from 22nd to 25th August 1995 ot various 
rngation works/schemes destlting work 

seepages witer logging ote  concoerning 

outstanding part Nos 14 15 1617 19 wd 23 

and record 1ts findings thereon which st inds sent 

to Government Grovernment replies thereto 1९ stll 

awaited and these have not been sent ला the 

tin1isatton of this report Hence the ( ommuittee 

destred that actton taken report of Government 

on the smd tindmgs relating to para—16 be sent to 

the Commuittee without further delay 50 th it these 

mtters be taken mto discussions during the next 

oril examination ot the departmental 

representatives पा. the next fin meial yeir 

LAtest position of 0१56 No 1 be mtum ited (0 the 

Committee 

Till the finalisation of the report of the Comnuttee 

the desired imformation was not supplied to फिट 

Commuittee hence the ( ommittee would ike 10 

know फिट latest position
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9 

10 

11 

12 

86 

86 

87 

21-23 

26-27 

34 

39 

37 

The Committee would like to know फिट surprise 

raids conducted by फिट Vigilance Cell of the 

Department and the details of the officers tound 

gutlty dunng the Lst three ye us 

The Committee would Iihe to know 1t my Cise 

of payment of compensaion pending with the 

Department 1t 5o the detuls thereof 

The ( ommittee be mumated with the lastest 

position Alongwith the reasons tor non fin U1sation 

of the Annu1l Administrative Report ot the 

Dep wrtment 

27th Report (1994 95) 

TRANSPORT DEPARTMLNT 

17 

23 

The ( ommittee desired that the 11६१, position 

after taking necessary acuion i the matter be 

iatmmated (0 the है ommuttee except the ¢se of 

Narn wl at St No 5 which h 1s been dropped by 

the ( ommuttee on 20 6 1996 

After hearing the departmental representatives 

the ( ommuttee desired thit the deparanent should 

take approprate 1000 for getng the land o 

Crurgon yacated trom फिट persons concerned The 

deprtment promsed to send the detaled reply 

of the case but the ५ ud reply has not been recerved 

tll the fin दवा of the Report theretore the 

( ommittee desired that the det uled mtorm tion 

of छाई ¢ 1se be supplied to the Committee at the 

earhiest 1longwith the cause of dely 

With regard to the encroachment of land of the 

Stite Trinsport Pepirtment 1t Shihibad  the 

Commiltee observed पा it the dep पिता has not 

t1hen an appropridte कण 1t ppropri 1६ tine 

and the department remaimed inactive for 1hout 

9 months 

Theretore the Committee took a serious view and 

desired that the department should tahe immediate 

effective steps to get the possession of the sud 

land without furtber delay The ( ommittee be 

mformed about the action taken by the dep wtment 

at the e wrhiest
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14 36 

26 

29 

During the oral exqunmation फिट ( ommittee 
observed thit there (s 1 great vartation पा the 
number of chillins mde by the various 
wihonaes The ( ommittee his further observed 
that 4t the ttme of cheching 1f the General 
Manager or wy other Senior Official ot the 
dep wrtinent rem uns present (ला 1t would be m de 
more effective ( hechang should be made by the 
Flymg Squad Otficer and by 0 Ms  wtle st for 3 
days 10 week 

Thercfore the ( ommattee desired th it to uprove 
the chechimg system of the department the 
department should tihe immediate ippropr ite 
whon under wimation to the Commaittee 

The Commaittee turther desired that the 
department should convider आएं sturt the 
procedure to finahize the ¢ 1५६१५ at ch ! ms by the 
departmental authorities mstead ot sendmg the 
chaltns to the € ourts 

The Committee observed that due to the plymg 
of uniuthorised vehicles tor the purpose ot 
Larrying फिट passengers the department 1५ 
suftenng a great loss Therefore tle ( ommuitiee 
desired that the departiment should take etfective 
steps to stop the plymg of unauthonised vehicle? 
by challaning पाए confiscating them by the 
department पाएँ पट ( ommuttee be mtormed thout 
the 1ction taken 

After scrutinising the reply sent by the 
department the depirtmental represent tive 
stated during the ori examin पा that 1 tr uning 
course of 60 diys wis hems पाए urted 10 1ssue 
the licences for traming the new he vy vebicles 
dnivers The department Uso formed that attor 
the truning the Hewvy Vehicle Dirver 1५ apported 
fter the completion of 5 ye i experience 1s such 
m view of the reply ot the dep wrtment the 
Commuttee desired the dep rtment to look पा 
the matter with 1 view (0 उप more employment 
to the persons/drnivers who took {runin. trom 
Dnavers Tr unme School Murth 1 

D |
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15 

3 

O 

16 

17 

¥ 

1% 

57-58 
Food and 

Supplies 

Department 

58-61 

6l 

27th Report (1994 95) 

COOPERATION DEPARTMENT 

18 

41 

43 

The Commuittee dropped/satistied with the reply 
regarding Sarvshrt Ram Dass Inspector Rampal 
Clerk Sher Singh, AR M S Sheokwnd Jt 
Registrar (Annexure—A) and Om P irkash Karar 1 
Sub Inspector Bhoop Singh Clerk Tara Chand 
Inspector & Japardhan Dass Sub Inspector 

{Annexure-B) 

During oral ev dence the ( omipittee observed 

that the progress/resuits 1n some of the cases 1५ 

not satisfactory s the cases था the courts are not 

ple1ded by the department properly 

The departmer o take up/pursue such madlters 
proyeily at appropriate levels deputing 

responsible officials 

The Commnuttee be mformed accordingly "0001 

rest of the cases/matters of पड para (1 & b) 

(1) The Commuittee further desired that the 15 ot 

the persons who have been tound mvolved 1 

the ¢ 1ses of cormuption during the 1151 3 years 

n iy be supphied (0 the Commuittee dong with 

the number ot persons who have been removed 

from service on the charges of corrupion 

within 1 fortnight The department should also 
take action agunst themn (CONI'ED) 

The Commuittee observed that the linmcial year 

1५ going to be closed but no 1mount/money has 

been received from Government of 11011 Lor the 

scheme stated above Theretore the ( ommittec 

desired that detail of the money 1f any recenved 

from Grovernment of India during the year 1994 

95 be itmated on the Committee alongwith 

detd ot vulization of the s ud money 

Theretore पाठ hearing the depirtmentil 

representatves the है ommuttee desired that the 

required 1mformation with regard to State 

(Grovernment undertihings be sent to the 

( ommittee at फिट earliest



W न 

4 

20 79 

45 

46 

Theretore atter heirmg the dep irtment 1.1 

representitives the Committee desired the 

department to look into the matter with regard (0 

the non registration of Coop Societies पा these 

districts under intimaton 10 the committec 

The Committee further desired that the 

deprtment to look 1nto the matter and लिफ्ट 

effecttve steps tor finalising the cases of 

embezzlement as stated at (b) above The 

appropriate iction agamst the defaulung societies/ 

persons be also taken The Commattee be also 

mtormed 

(1) Asregards other information which was orally 

ashed for the ( ommittee observed that the 

same was not readily available with the 

departmental representatives at that time  As 

such after hearimg the departmental 

representatives the ( ommuttee desired to send 

the requisite detul (upto date 1atest position) 

with reg घर to the following works पा band of 

the departinent — 

(1) Establishment of Cold Storage cum 

warehousmng Complexes 

(2) Modernisation of Spmnmg Mills Hanst 

(3) Establishment of Cranery 

(4) Development of Pracessing nd 

Marketing of Mushroom by HAFED 

(5) Establishment Mustard (1] Malls ¢ 

Namnwl 

(6) Rehabiitation of Sick Stores 

(7) Loan/subsidy to labour and construction 

federttion for the construction ot Office 

cum (odown 

(8) Construction ot Godowns by HAFED 

(9) Construction of Godown of Primary 

Agriculture Credit Socities 

(1) The ( ommuttee turther destred to m ke on 

the spot study/inspection of 1bove works 

alongwith certun mmportant Projects of 

Department to see/chech their progress
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6-8 

22-24 

24-25 

30-34 

35-37 

28th Report (1995 96) 

PW (PUBLIC HEALTH) DEPARTMENT 

13 

17 

18 

20 

23 

(1) The Commuttee further recommended that the 

Government to mahke sufficient amount ot 

funds wvailble for the repur/mamten mce of 

all the water works पाएँ sewerage/draining 

system etc 

(1) The Commuitiee therefore recomme dedth it 

the progress made 1n the completion ot various 

works/schemes under this pltn be imtimuted 

to the Commuttee 

(11) The Committee further deswre that the detul 

of new worhs 1f any taken 1n hand be 

mtiumnated to the Commuttee 

(11} The ¢ ommittee also desire to send the detul 

of the court ¢ 156 tongwith the latest position 

(1} The Commuittee desired to know the n unes ot 

4 towns where the sewerage schemes घट under 

mmplementation The progress made पा this 

regard may also be intimated to the 

( ommittee 

The Commuttee therefrre desired the departunent 

to expedite and finalise फिट 1965 1t the e e t 

alongwith the 1ct on taken aganst the officers/ 

officids who ue ~ लिए, 

(Compl unts वा. Sr Nos 10 14 18 to 20 hve been 
dropped by the Commuattee 1n 15 meeting held on 
4697) 

The Committee turther desired to mtumate the 
amount tmolved ता. each case 

The Commatiee therefore desired that the det ul 

of the cases relating (0 embezzlements/complamts 

etc which are pending या virious courts 

aongwith the amount mvolved be sent to the 

commtttee 

The Commuttee therefore recommended that the 

wtion to finalize the remuning matters हट 

expedited and action agamst the defaulters be 11९0 

taken under mtun itton to the ( ommittee



40 

4 

26 

27 

28 

29 

30 

31 

37 

37-39 

41-51 

15-14 

15 

17-1९ 

24 

28 

16 

17 

19 

he ( ommattee therefore des re हद the 1ction 

t then o the maiter be wtunated to the ( ommatte 

1t the earbiest 

Theretore the ( ommittee desired that the cases 

be decided ता फिट earliest alongwith the action 

t1hen agunst the officers/officials who are 1t fault 

(stated above 1t ही. ) 

The ( ommuttee further destred that the 01555 1s 

stated at B above 0६ settled at the earliest 

The Commitiee be also intumated about the 1ction 

taken n the matter 

Atter examiming the departmental representatives 

the Commaittee destred that effective steps be 

tahen for the completion ( (be works 1t the 

earliest The ( ommittee turther aesired thut 

progress made be also intimiated to the 

( ommuittee 

29th Report (1996 97) 

HEALTH DCPARTMENT 

After going through the reply and the oril 

evidence of the department the ( ommittee 

destred that the case व stated 1bove be expedited 

under पापा 1tton to the Commuttec 

The Committee be 50 supplied the details ot 

the cases if any pending पा any court agamst the 

officers/officials of the dep iriment 

The Committee theretore desired thit the 

department to keep watch to stop पीट privite 

prictice by the Government doctor in case iy 
doctor 15 found 1ssuch sutable action be taken 

1gunst hun 

The ( ommuttee be mformed about the action 

lahen by the department it the matter 

The ( ommittee desired that the dep wrtment to 

tahe steps tor getung the tunely sanction of the 

schemes trom the Government 

The ( ommattee 1lso destred that the progress 

m 1de m the construction of building ot Hospi 

1५ stited wbove 0९ mtimnted (0 the ( ommuttee 

S
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13 

34 

35 

36 

37 

38 

19 

20 

20-23 

29-25 

2-20 

26-28 

20 

21 

22 

23 

24 

25 

26 

The ( ommattee desired that the department (0 

take steps to expedite the preprabon/publichtion 

of फिट admamnstr wive reports at the earliest under 

mtmmation (0 the Committee 

In view of the posttion stated 1bove the 

( ominittee destred that the dep wtment should 

take effective steps to get the जाएं land vacated 

under mtim 107 to the ( ommittee 

Theretore the ( ommittee desired that the 

department to tihe etfective steps to check पाए 
stop this practice so  that there 1९ no exploitation 

ot the people of the Stite 

The १ ommattee be ॥५0 mformed 1hout the action 

taken 1n the mitter 

The ( ommuittee theretore des<ired thut the 

department to look पाए the mtter पाए tike 

elfective steps Lo replice the condemnable 

vehicles with new one under mtimaton to the 

( ommuittee 

The ( ommattee therefore desired व. the 

department to 1dopt suitable measures to stop 

uregularty or 10५5 i stochs/stores ot medicimes 
et 

The Commuttee turther desired that the action m 

फिट matter stated bove the expedited under 

11100 wtion to the ¢ ommittee 

Aller going through all these aspects the 

( ommattee desired that the department 1o t ke 

mmediate steps to expedite the matter under 
wmtim 100 to the cominittee 1t the ¢ 01128%1 

After gomg through the reply ot the department 

the ( ommittee desired that the Gove to पा पट 

efforts to get the tund from the Central Govt tor 
virious schemes sponsored by the Govt of India 

The Commatiee turther destred th it the amount 

ot Rs 11 crores announced by the Government 

of Indt1 be got rele sed 

The Committee be intimated about the 1ction 

tahen 1 the motter
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30-31 

31-32 

32-33 

27 

29 

30 

Therefore the ( ommittee recommended that the 

department (0 take effective steps for the rep ur/ 

mantenance of equipments like generwors ete 

at eatliest under mtsmation to the € ommittee 

The ¢ ommittee further desire thiat dep wanent 10 

provide emergency Iights for the Operation 

Theatres ind Emergency Wards of the Hospit ५ 

पा the State 

The Committee 15 of the opinion that the 

department should supply the detals of the 

complaints recerved agunst the Drug Inspectors 

during the last three years 

The ( ommittee turther 1९ of the opmion that the 

detaul of the ¢ ses 1f any mstituted पा my court 

under relevant Act/Rules during the 1wt three 

years for breach ot Act agmpst my puty he 

supplied 

The Commnittee 1५ also of फिट opinon that the 

detad of the s1le ot drugs m contr ivention of the 

Act 1f any detected durng the last three years 

be supplied to पीट ( ommitiee 

The ( ommittee turther 1५ of the opmion लि the 

deta) ए any rregulinaes 1 wy detected durmg 

the last three ye irs of the licenced manutacturer 

of drugs पा) contr vention of the provision of the 

Act/Rules be supphed 

The Committee be ॥50 mformed ibout the action 

taken m the matter 

Atter going through the reply आए oril 

examination of the department फिट commitiee 1५ 

of the view that the Government to supply a detail 

of the complunts 1f आए received by the 

department ("पा g Jie ] 1५६ three yers regardimg 

Food Inspectors efc under mum ition to the 

committee 

Duning the course of oral examiniuon the 

representative of the Govt stated that the mater1 मे 

amounting (0 15 6 crores 1s likely to be approved 

by the High Powered ( ommiitee 

The ( ommiitee i1sked the deprtment (0 ensure 

that the smd materal फिट purchised well m time 

so that 1t may not lapse 
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The Commiuttee therefore desired पी ॥ the 1cton 
taken पा the matter be mtimated to the € ommatte 

After perusal of the reply the ( ormuttce found 
that the department has not supplied the det ul 
of the present postmg of staft alongwith the date 
of thewr posting 

The Commuttee theretore recommended that the 
sard mformation be supplied to घाट ( opumittee 1t 
the earliest 

After discussion with the department 11 
representative the Commattee observed that the 
depariment should streamhine the distribution 
system of the medicines so that the bunefit may 
reich 10 the down trodden of the soctety and 
muisuse of the medicines may also be stopped 
The Comnuttee theretore desired that the \ction 
taken m फिट matter be mtun wed to the ( ommatte 

30th Report (1997 98) 

PANCHAYATS DEPARTMENT 
i6 

17 

18 

Atter एप exammation of the deputment the 
Committee deswred that the department should 
Like simmediate steps to fill up the vicint posts 
of Gram Sachnvs Patw ires Heid ( lerhy/ 
Assistants TEs SEPOs and Panch 1ydat Ry 
Officers 1t the ¢ irliest under mum 00 (0 the 
Commutttee 

During the or1l exammation ot the department 
the ( ommittec desired to know whether the 
enquiry under these cases h 196 been completed 
The representitives एव the dep utment informed 
that the enquiries पा these cases पट gomg on 
The Committee theretore desired that the 
depariment should का ke ertorts to decide (1५८५ 
fter completing the enquiry ¢ the earliest ynder 
meimation to फिट ( ommuitee 

The Committee theretore destred thit the < ud 
mform won if any 08 supphed to the Committee 
1t the eqrhiest 

Theretore the ह ommuttee desired thit the (जगा 
Panchayats be made fully aware 1bout the 
schemes of the department
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After gomg through the reply of the dep utment 

and oral exammation of the departmental 

representatives the Commuttee desired tht 

efforts should be made by the depuunent to 

publish the Administritive Reports upto date 

under mtumanon to the ( ommittee 

The Committe. observes tnat ता some ए the 

villages the phirtass and ¢ ommon land bave been 

enchroched upon by the पा wthorised persens md 

this tendency 15 incressing day by एप i the 

villagers Therefore the department to tabe 11007 

it the erliest 1t griss root level nd the 

( ommittee be mformed 1bout the wion taken 

within 6 months 

After scrutimizing the reply The (ommittee 

desirecd that the purpose ongwith the nme ol 

Pwchayat/Samitn for which the assistinee वी 1५ 

been given be suppited to the ( ommitiee 

The € ommuttee further desired that the ( ntena 

of giving assistance to the Panchayats/Smuties 

be mtimated to the ( ommaittee 

The ( ommittee turther desired that फिट progress 

made पा फिट development works undertaken by 

the department पापा the [151 three years under 

Revenue Eirming Scheme be mumated (0 the 

( omruttee 

After Scrut msing the reply the  ommittee 

destred to know the 1 itest position/progress made 

पा the completion of the 1bove stated works 

The ( ominitiee scrutinised the reply 1nd desired 

th 1t the det-ul of the works undertaken be supplied 

50 that the 5 घाट m 1y be turther examumed 

AGRICULTRUE DEPARTMENT (1997 98) 

3 

32 

However the ( ommuttee desired tht the eiforls 

be का ते to fully utilze the 1llotted amount 

properly पाएं 1 (पीट 

The ¢ ommuttee theretor desred (0 expedite the 

matter to fill up the ए10 ता posts 1५ e lymg 

vacant tll row under mtmation to the ( ommaittee 

D
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The Commuittee therefore deswed that action 

be taken 1 this regard under intim won to the 
Committee 

Therefore the Commaittee desired that the 

complete Itest progress made 1n 1l the cases 06 

sent to the { ommittee as early 85 possible 

During oral ex munauon the है ommattee further 

desired to hnow the purpose of visit ind the 

amount spent thereon 

The Commuttee turther deswred to know whether 

the visit of the officers छा intitiated/arranged by 
the deputment 1561 or they were sentl on the 
mvitation from the respective Countries 

The ( ommittee desned that the smd intorm ion 

be sent at the earhiest 

Atter scrutiny of the reply the ( ommuttee desire 

to know the latest position of the action if any 

tahen agaunst the defaulting officials tound guilty 
1n फिट cases stated above 

Theretore the Committee desired to know the 
detal of the total funds allocated and spent during 

फीड last three ye urs till now alongwith the det ul 

of beneficiaries particularly belonging to the 

Scheduled Castes 

The ( ommatiee therefore deswred th it the sad 

mform 110 be sent to the ( ommiltee it the 

erliest 

The Commaittee turther desired that necessary 

assistance ot chemicals/pesticides be provided o 
the farmers 15 assured by the deparoment during 

oral evidences on priority basis 

As stated by the department during orl evidence 

the progress made by फट Hyryana Agniculture 

University/department 1 developin, crops 

sutt1ble for the Saline/Blackish water be 
mtim ited to the ¢ omumittee 

W419-HVS-HGP ( ॥0
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